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INTRODUCTION 

As authorised by the Public Accounts Committee, I do hereby 
present this Fifth Report on the Audit Report on the Accounts of the 
Damodar Valley Corporation for the year 1960-61, which was laid on 
the Table of the House on the 7th August, 1962. This Report was 
considered and approved by the Commit3xze at their sitting held on 
the 12th December, 1962 A brief record of the proceedings of the 
sittings of the Cormnittee also forms part of this Report (Part TI) .* 

2. A statement showing the summary of the principal conclusions/ 
recommendations of the Committee is given in Appendix I. For 
facility of reference, these have been printed in thick type in the 
body of the Report. 

3. The Committee also considered the Statement showing action- 
taken or proposed to be taken, pursuant to the recommendations of 
the Committee made in their earlier Reports relating to D.V.C. 
Accounts. This Statement with Committee's comments thereon also 
forms part of the Fkport. (Part 111) 

4. The Committee place on record their appreciation of the assis- 
tance rendered to them in their examination of these accounts by 
the Comptroller and Auditor General of India 

They would also like to express their thanks to the officers of the 
Ministry of Irrigation and Power and the Darnodar Valley Corpora- 
tion for the cooperation extended by them in giving information to 
the Committee during the course of evidence. 

NEW DELHI; MAHAVIR TYAGI, 
The 12th December, 1962. C h a i m ,  
&rahayana 21, 1884 (Saka).  Public Accounts Committee. 

- -- 
*Not printed. (One cycloJtyled copy laid on the Table and five copier 

placed in the Parliament LibrPrJr.) 

iii 



GENERAL FINANCIAL REVIEW OF TKE EXPENDITURE ON THE 
PROJECT DURING THE YEAR 1960-61 

The Damodar Valley Scheme, a multi-purpose project for the unifl- 
ed development of Damodar Riv& Valley aims at (1) Flood* Control; 
(2) Irrigation; (3) Generation and transmission of electricity; (4) 
Promotion of all-the-year round nevigation; (5) Promotion uf 
afforestation and control of soil erosion in the Damodar Valley; 
and (6) the promotion of public health, agricultural, industrial, 
economic and general well-being of the people in the Damodar 
Valley and its area of operation. 

Pursuant to these objectives, a phased programme was worked out. 
The first phase programme comprises: (i) four darns at  Tilaiya, Konar, 
Maithon and Panchet Hill with a Hydroelectric station attached to 
each (except in the case of Konar where the construction of the 
station has been deferred on financial grounds) ; (ii) a thermal powm 
station at Bokaro with 200,000 K.W. ultimate capacity, (iii) a grid 
covering over 800 miles of transmission lines and a number of sub- 
stations and receiving stations; and (iv) an irrigation barrage at 
Durgapur with 1,550 miles of irrigation-cum-navigation channels 

The total expenditure chargeable to these Projects undertaken by 
the Corporation is allocated among the three main objects, viz., Power, 
Irrigation, Flood Control, and Subsidiary objects. The total amount 
of capital is provided by the three Participating Governments, viz., 
the Central Government and the State Governments of Bihar and 
West Bengal in the manner envisaged in Sections 30-36 of the D.V.C. 
Act, 1948. The Corporation have to pay interest at such rate as may, 
from time to time, be Axed by the Central Government For a 
period not e x c d i n g  15 years from the date of the establishment of 
the Corporation ( i .e . ,  from 1948 to 1963), the interest charges are to  
be capitalised. 

The following amounts were provided by the three Participating 
Governments, as capital required for the projects undertaken by the 
Damodar Valley Corporation. 

(Figures in Crores of rupees) 

Durmg 1960-61 Cumulative total 
to thc end of 

w6o-61 

Government of India 0.99 
West Bengal 2.60 

36.67 
81.62 

Bihar I . 1 3  29.36 

TOTAL 4-73 147.65 



The capdtal expenditure m the various objects, &., m e r ,  Irriga- 
tion, Flood Control and Subsidiary Objects L shown &low:- 

(Figures in Crores of rupees) 

During I 960-61 Cumulative total , 

b the end of 
1g60-61 

Gross Bxpenditw 11.00 106.65 
Less receipts by sale of Power (-) 7.83 6-) 27.46 

Net 3-17 79-10 

Gross Expenditure 1.Q 
Less receipts by sale d water (-) o . 10 

FLOOD CONTROL: 
SUBSIDIARY OBJECTS: 

AllocatioR of Erpenditure under Sections 32, 99 and 34 oj the 
D.V.C. A c t p a g e s  77-79, para 2 

(a) Allocation under Section 32: 

The expenditure booked under the head 'Subsidiary Objects' upto 
the end of 19604J amounted to Rs. 7-67 crores. Aceording to Section 
32 of the D.V.C. Act, expenditure on these objects is to be treated aa 
common expemhture payable out of the funds of the Corporation 
before allocations are made among the Participating Governments. 
The question of allocation was referred to the Attorney-General who 
gave the opinion that the expenditure should be shared equally by the 
Participating Governments. While the Governments of India and 
Bihar accepted the opinion of the Attorney-General, the Government 
of West Bengal stated in March, 1961, that they would not agree to 
bear any share of the expenditure in question incurred by the 
Corporation for purposes other than Irrigation, Power and Flood 
ControL 

During the course of evidence, the Committee were informed that 
according to the view held by the Government of West Bengal, 
tb4 expendtture bcurred b ~ .  the Corporation an objects other tban 



Irrigation, Power and Flood Control should be met by the Corpora- 
tion from its own resources, and not allocated among the Partidpat 
ing Gwemments. The West Bengal Government, in this connection, 
referred to Section 42 of the D.V.C. Act which authorised the Corpora- 
tion, subject to the approval of the Central Government, to borrow 
money in the open market or otherwise for the purpose of carrying 
out its functions under the Act 

As regards the latest position, it was stated that a retired Chief 
Justice of the Madras High Court had been appointed as arbstrator 
in this case. The Corporation had filed its 'statement of the case' on 
the 5th July, the Bihar Government on the 7th July end the Wesb 
Bengal Government on the 10th August, 1962 The hearing, which 
was scheduled to commence on the 1st September, 1962, had, at tb 
instance of the West Bengal Government, been postponed. 

In a note furnished to Study Group 'A' of the Committee who 
visited the D.V.C. Headquarters on the 5th November, 1962, it haa 
been stated that the matter was heard last on the 4th November, 1962, 
and the regular hearing of the case would commence froIlo 17th 
December, 1962 In case adjournment is necessary, the next hearins 
will be in February, 1963. 

(b) Allocations under Section 33: 

According to Section 33 (2) of the D.V.C. Act, expenditure which 
cannot be solely attributed to any of the three main objects, namely, 
Irrigation, Power and Flood Control and is common to two or more 
of them, has to be allocated to each object in proportion to the expen- 
diture which, according to the Corporation's estimates, would have 
been incurred in constructing a separate structure solely for that 
object. The total expenditure common to more than one of the three 
main objects to the end of 1960-61 amounted to Rs. 53.09 crorea. 

The allocation, on this basis, of the cost of the dams at Tilaiya, 
Konar, Maithon and Panchet which serve more than one of the three 
main objects, was finalised and adjusted by the Corporation in the 
Accounts for 1958-59. The Government of West Bengal did not, how- 
wer, accept the allocation, and suggested arbitration under Section 
49 of the Act. 

During the evidence, the Committee were informed that an ex- 
Judge of the Supreme Court had since been appointed an arbitrator 
under Section 49 of the D.V.C. Act The Arbitrator had originally 
called upon the parties to Ale their 'Statements of Case' by the S 1 d  
July, 1962. At the instance of the D.V.C. and the West Bengal CaF 
ernment, thb date had been extended to the 1st Sepkmba, 19tB 



Inarwte furnished to Study Group 'A* of the Cormnittee who 
visited the D.V.C. Headquarters in Novemk* 1962, it has been state8 
&at the d-erent parties had since filed their statements. The matter 
was heard last at Madras on 4-11-1962. The hearing of the case is due 
to commence from 7th January, 1963. In case adjournment k &n- 
sidered necessary the next hearing will be in March, 1963. 

(c) Allocation under Section 34: 

Under Section 34 of the D.V.C. Act, the total amount of capital 
allocated to Irrigation has to be shared between the West Bengal 
and Bihar Governments, as follows:- 

(i) The Government concerned shall be responsible for the 
capital cost of works constructed exclusively for Irriga- 
tion in its State. 

(ii) The balance of capital cost under 'Irrigation', for both the 
States, has to be shared by the two Governments in 
proportion to their guaranteed annual off-takes of water 
for agricultural purposes with the proviso that the divi- 
sible capital cost would provisionally be shared in 
accordance with the previously declared intentions 
regarding their respective guaranteed off -takes, and, any 
payment made on this basis would be subsequently ad- 
justed after determining the guaranteed off-takes. 

The Governments of Bihar and West Bengal advised the Corpora- 
tion in March, 1957, an6 January, 1957, respectively, that the annual 
guaranteed off-takes of water for agricultural purposes would be as 
follows: - 

Bihar . . 13,537 acre ft. 

West Bengal . . 12,20,000 acre ft. 
But no adjustment of expenditure was made on this basis. In January, 
1959, consequent on the re-allocation of the cost of dams under section 
33 of the Act, the Corporation requested the State Governments of 
Bihar and West Bengal to review their guaranteed off-takes for 
agricultural purposes. In April, 1961, the Government of West 
Bengal intimated that they did not propose to calculate the final 
guaranteed off-take of water for agricultural purposes for the fol- 
lowing reasons:- 

(i) As the principle of allocation of cost of dams among the 
main objects was to be referred to arbitration any attempt 
to allocate cost of irrigation between the two States at 
this stage would be premature. 



(ii) The ultimate irrigable command was still to be detennfned 
(iii) The prospect of rabi irrigation by Dam& Valley Gorp- 

ration was very uncertain. 

In June, 1961, the Government of Bihar intimated that they would 
not require any water for irrigation from any of the reservoirs of 
Darnodar Valley Corporation and that the irrigation expenditure 
debited to them so far should be readjusted on that basis. 

While agreeing with this contention, the General Manager, Damo- 
dar Valley Corporation dkided, in August, 1961, to postpone the 
readjustment of irrigation expenditure pending the award of the 
arbitrator on the question of allocation of the cost of the dams. 

The amount of the expenditure on Irrigation thus av;aiting adjust- 
ment was Rs. 17:73 crores upto the end of 1960-61 accordmg to the 
Corporation and this amount itself had not been accepted by the 
State Governments, pending allocation under Section 33. 

The Committee regret to observe that though the imperative need 
for the expeditious settlement of the questions of allocation under 
Section5 32-34 of the D.V.C. Act has been emphasised by the succes- 
sive Public Accounts Committees in the past, no settlement could be 
reached because of divergent views on the matter. As the Project 
has already entered upon the final phase of its execution, and the 
Revenue Accounts of the Project are due to be opened from 1963-64 
for evaluation of its financial working, the Committee urge that the 
arbitration proceedings should be speeded up. The Committee also 
trust that, after the arbitrator has given award on the question of 
allocation under Section 33. immediate steps will be taken to resolve 
differences on the question of allocation under Section 34. 

Won-recovery of irrigation dues from th.e West Bengal Government- 
Foot-note to the Balance Sheet of the D.V.C. (as on 31st March, 
1961), page 49. 

2. A sum of Rs. 1-68 crorss was outstanding against the Govern- 
ment of West Bengal for water rates for the period 1954-1960, of 
which post-1958 claims amounting to Rs. 1-42 crores had been disputed 
by the Government of West Bengal on legal grounds. Pre-1958 claims 
amounting to Rs. 26 lakhs had also been questioned on other grounds. 

During the course of evidence, the General Manager, D.V.C., stated 
that the Corporation had fixed rates for the bulk supply of water 
under the D.V.C. Act, and issued bills to the West Bengal Govern- 
ment on the basis of these rates. Later on, in 1958, the West Bengal 



Legislature passed an Act in terms of which, out of the total amount 
realised by the West Bengal Government from the cultivators on 
account of water rates, deductions would be made on account of 
collection charges, etc. and the balance shared between the D.V.C. 
and the West Bengal Government on a basis to be agreed upon The 
West Bengal Government held the view that the State Act would 
over-ride the provisions of the D.V.C. Act. The matter was referred 
to the Attorney-General who, while generally feeling that the State 
Act was ultra vires, stated that the position was nut altogether free 
from doubt. 

As regards the pre-1958 bills, the witness stated that there was a 
difference of opinion between the Corporation and the West Bengal 
Government as to the acreage served by the D.V.C. water. As the 
test notes of the irrigated area had been prepared by the West Bengal 
Government officials, the Corporation was now agreeable to accept 
payment from the State Government on the basis of the latter's 
records. 

Explaining the stand taken by the West Bengal Government in 
the matter, the representative of that Government on the Corporation 
stated that the State Government were not agreeable to the rate of 
Rs. 10 per acre, fixed by the Corporation, from the very beginning. 
That Government proposed that, in consonance with the recommen- 
dations of the Taxation Enquiry Commission and the Irrigation 
Seminar, the irrigation rates for the first few years should be lower 
and gradually increased to reach the maximum (Rs. 10). Calculated 
on this basis, the amount payable by the West Bengal Government 
worked out to Rs. 85 lakhs only. Asked as to why the State Govern- 
ment did not pay Rs. 85 lalchs to the Corporation, pending the settle- 
ment of the dispute between them and the Corporation, the witness 
stated that the liability for this amount had been admitted by the 
State Government although it had not actually been paid. 

The Committee are glad to learn that differences between the 
Corporation and the State Government in respect of pre-1958 bills 
have been narrowed down, and the matter is now nearer solution. 
As regards the post-1958 bills, they, however, regret to observe that 
the stalemate between the Corporation and the State Government 
still continues. The Committee would, once again, emphasise that 
whatever the aonstitu tional position, a satisfactory solution to the 
question can be arrived at only on practical considerations. The 
Committee desire the Corporation to examine the feasibility of accept 
b g  the payment of Rs. 85 lakhs from the West Bengal Gov- 
elrlmmst on. prsvisiond bPoia, pending find ssttlunent tn the matter. 



They would also desire the Central Goverzunent to evince greafer 
interest in the matter and help the parties reach an agreement, as 
undue delay in the realisation of irrigation revenue cannot bpt 
seriously jeopardise the financial interests of the Corparatian,. 



IRRIGATION, NAVIGATION & POWER 

.Utilisation of irrigation potential-page 6 of Annual Report, 1960-61. 

3. According to departmental reports, 6,39,235 acres were irrigated 
,during the Kharif season against the irrigation potential of 9,19,000 
acres. The entire potential created at the outlet heads could not be 
utilised because of lack of village channels and appurtenant works 
the construction of which was the responsibility of the State Govern- 
ment concerned and also unauthorised cutting of bunds etc., by the 
public due to which smooth operation of the canals was not possible. 

The t3rget of Rabi irrigation was fixed at 40 thousand acres, but, 
according to the Engineers of the Corporation, only about 15,576 acres 
received such irrigation. 

The matter was considered by the Public Accounts Committee 
(1961-62) who desired that high priority should be assigned to the 

,construction of field channels in the Third Five Year Plan. 

During the course of evidence, the Committee were informed that 
under the Third Five Year Plan, Rs. 325 lakhs had been provided 
for the construction of field channels and Rs. 250 lakhs for the cons- 
truction of water courses (i.e., channels bringing water upto a block 
of 150 acres). These courses would be constructed by the Corpora- 
tion. The construction of field channels would be the responsibility 
of the State Government. A sum of Rs. 32 lakhs had been sanctioned 
by the Corporation for the construction of water courses during the 

current year, and a specid designs organisation with a Superintending 
Engineer, as its incharge, had been set up for the purpose. The 
entire irrigation potential was expected to be utilised by the end of 
the Third Five Year Plan. In reply to a question, it was stated that 
due to scanty rainfall in the D.V.C. canal area this season, great short- 
age of water for irrigation was felt. 

During the course of their visit to the D.V.C. Headquarters on the 
5th November, 1962, the Study Group 'A' of the Public Accounts Com- 
mittee were given to understand that there had not been any subs- 
tantial improvement in the utilisation of the D.V.C.'s irrigation 
potential during 1961-62. 



,The Committee feel greatly conarnad a t  the continued shorthE 
in the utilisation of the D.V.C.'s irrigation potential during both the 
Kharif and Rabi seasons. I t  is unfortunate that while the shortage of 
water for irrigation was keenly felt in the lower valley, nearly 30% 
of the D.V.C.'s irrigation potential intended for the purpose could not 
be utilised due to lack of proper planning. Such shortfalls, the Com- 
mittee would like to point out, not only jeopardise the financial in- 
terests of the Corporation, but also undermine one of the avowed 
objects of the setting up of the Corporation. In view of the impera- 
tive need for raising the agricultural production of the area to the 
maximum, the Committee desire that not oqly the pace of excavation 
of field channels and water courses should be accelerated but also all 
other measures for the fuller utilisation of the created irrigation 
capacity be taken without any further delay. 
Inigationcum-Navigation Canal-pp. 6 7  of Annual Report, 1960-61 

and paras 20-27 of 39th Report of P.A.C. (1961-62). 
4. An Irrigation-cum-Navigation canal, 85 miles long, was cons- 

tructed by the Corporation in June, 1959, at a cost of about Rs. 4 
crores, the last 35 miles of the canal being intended mainly for navi- 
gational use. In June, 1958. an annual revenue of Rs. 33 lakhs was 
estimated from the navigation canal. The Navigational Canal was 
scheduled to go into operation from 1st July, 1959, but in September, 
1959, a bridge-cum-regulator, constructed in July, 1958, at a cost of 
Rs. 2.3 lakhs, collapsed, rendering the canal unfit for use. The P.A.C. 
(1961-62) who considered the case were informed that no responsi- 
bility could be fixed as the cause of this collapse of structure had not 
been finally established. In a statement furnished by the Ministry of 
Irrigation & Power (Part 111, S. No. 20)*, it has been stated that views 
expressed by the Chief Ensneer of the Corporation are at variance 
with the views expressed by the then Member (Designs and Research) 
of the Central Water & Power Commission which have now received 
support from the tests conducted at the Poona Research Station. 
The matter was considered by the Corporation who decided that, in 
view of the difference in technical opinions, the matter might b e  
referred to a Committee af Engineer representatives from the 
C.W.P.C., West Bengal Government and the Corporation for further 
atudy and advice in regard to the causes of failure of the regulator. 
The same Committee would also recommend remedial measures, if 
my, after inspection of other structures of similar design on the mnrl. 

Frau the evidence tendered before the PAC. (1%1-62), tb 
Cwnmittea observe that tbe same artesian ~ U - l i k e  phenamemom, 
whichhadotclvredfntheclrseatthestrPetarewhichbrdcdir~ 
bad ban noticed at mame other points also in the c a ~ l  system (Vide- 



g l u m  W of mh iCepart, 1881-62). The Committc8, therefore!, ttnst 
that the Technical Committee of Engineers will W i s e  their findings 
at am e u l y  date so that remedial mcsurss, if necessary, may be 
apfied te other structures of this design, well in time. The Com- 
mittee further trust that, after the cause of collapse of the structure 
h finally established, the question of fixing resposibility will also be 
examined by the Corporation. 

5. After the collapse of the said bridge-cum-regulator, water was 
being flowed only in the first 50 miles of the cand for irrigation and 
the lower part of the canal (35 miles), meant exclusively for navi- 
gatioli, had been kept dry. To a question from P.A.C. (196142) 
whether the water available would be sufficient for both irrigation and 
navigation, when t k  canal was opened for navigation, the reply was 
that the existing reservoirs could supply water either for irrigation or 
for navigation. In order to meet the anticipated requirements of water 
for both the purposes, the Corporation had suggested the construc- 
tion of another Dam-Fifth Dam. The P.A.C. (1961-62) found it 
di5cult to appreciate why the Corporation should have undertaken 
the construction of the navigational section, pending a decision on 
the construction of the Fifth Dam. They felt that if the Corporation 
was to avoid losses, there was hardly any alternative but to make early 
provision for supply of additional water to the canal. They, accord- 
ingly, called for a speedy review of the situation by the Corporation 
and the Participating Governments. In a note furnished by the 
Ministry of Irrigation and Power [Part 111, S. No. 19(iii)],* it has 
been stated that the matter was discussed by the representatives of 
the West Bengal Government and the Corporation. Final views of 
the State Government are awaited. 

In view of the losses suffered by the Corporation in running the 
canal, the Committee consider the delay in arriving at a final decision 
in the matter as unfortunate. They would, therefore, again urge for 
an early decision in the matter. 

6. As regards the latest position of the canal, the present Com- 
mittee were informed during the course of evidence that all import- 
ant works on the canal had been completed and it was now possible 
for the boats to enter and leave the canal. The main obstruction at 
present was three bamboo bridges, constructed by villagers. The 
dismantlement of these bridges was a law and order problem. The 
problem of silting was also faced at the end of the canal where it 
i d 1  into the channel. A dredger would, therefore, be required for 

*Not Printed. 



maintaining communication between the & a m 1  and the River 
Hooghly. With this end in view, an order for a dredger and ancillary 
equipment had been placed ,by the Corporation. An agreement had 
also been entered into with the West Bengal Government for the 
loan of a dredger by that Government to the Corporatfm 

The Committee observe that the Corporation is already more than 
three years behind schedule in opening the canal b traffic The~r 
trust that all necessary steps will be taken by the Corporation te 
ensure the opening of the canal at an early date. 

POWER 
Durppur Thermal Power Statim-paras 39--44 of 39th Report 

(1961-62) and p. 15 of Annual Report, 1981-62, para B. 
7. The work of constructing a Power Station a t  Durgapur with 

two units of 75 MW each, and of installing a 4th unit of 75 MW a t  
Bokaro was taken up by the Corporation in November, 1956, and the 
following target dates were fixed for their commissioning: Durga- 
pur, First Uni t-30.6.1959; Second Unit-31.10.1959; Bokaro, Fourth 
Unit-31.8.1959. None of these units had, however, been commissioned 
by the target dates. A test of the Fourth Unit revealed the failure 
of thrust bearings of turbo-generators. The commissioning of the 
other two units had been held in abeyance till the 4th unit was 
commissioned as all the three units were supplied by the same 
contractor. The failure was ascribed to inadequate experience of 
the suppliers (Messrs. MAN) in the manufacture of turbines of the 
specified size and design. 

During the course of evidence, the Committee of 1961-62 were 
informed that the duplicate c ~ p y  of the supplier's tender was not 
sent to the Consulting Engineers for their written opinion, on the 
suitability of the firm, in accordance with the usual procedure. The 
P.A.C. (1%1-62) had deplored that, having secured the services of the 
Consulting Engineers at a cost of Rs. 42 lakhs, the Corporation should 
have failed to utilise fully their expertise in the selection of a tender 
for the complicated machinery like the turbo-generators 

In a statement* furnished by the Ministry of Irrigation and Power, 
the above comments of the Committee of 1961-62 are stated to have 
been 'Noted'. 

The Committee would like to observe that mere 'Noted' does mot 
meet the requirements of the P.A.C.'s comments referred to above, 
They desire the Corporation b examine the question of fixing respon- 
sibility for deviation from the normal practice in the case of the 
tender from Messrs MAN. 

*Part III, S. NO. 24 (i). Not Printed. . 



8. A s  regards the question of imposing penalty on the suppliers, 
it has been stated* that no penalty had been imposed for delayed 
commissioning of generation units as the C~rpo~ration and the suppli- 
ers had not yet come to an agreement about the dates on which these 
units should be treated as commissioned. The contract also provides 
for penalty under Performance Guarantee. The suppliers are now 
engaged in preparatory work for carrying out performance tests. 
When these tests have been completed, the question of imposition 
of penalty for delayed commissioning and for unsatisfactory perfor- 
mance (if any) will be considered. The Committee would like to 
have a further report in the matter. 

9. As regards the latest position regarding the functioning of the 
units, the Committee were informed during the course of evidence 
that the defects found in the turbo-generators were of a serious 
nature, necessitating large-scale modifications. Holes were lbeing 
dri!led in the rotors. This process would take about 2 3  months, and 
would have to be repeated in case of each unit. 

The Committee feel concerned over inordinate delay in the e m -  
missioning of the three units. It is hardly necessary for them t a  
emphasise the key importance of the D.V.C. power system in the 
industrial build-up of the region. They desire that all-out efforts 
should be made by the Corporation to put the plant in the proper 
working order at  the earliest possible date. 

*Pan 111, S. No. 24 (ii). Not Printed. 



UI 
FINANCIAL IRREGULARITIES AND LOSSES 

Execution of works without entering into agreements with contra+ 
tors-Page 80, para 4. 

10. In para 25 of the Eighteenth Report, the Public Accounts Com- 
mittee (1955-56) had re-affirmed the views of a previous Committee 
that, save in exceptional circumstances, no work of any kind should 
be commenced without the prior execution of contract documents, as 
ouch a course made the liability of Government wholly indetermin- 
able and placed them entirely at the mercy of the contractors. 

In the period 1958-59 to 1960-61, one hundred and twenty-one works 
estimated to cost over Rs. 47.5 lakhs (approximately) were entrust- 
ed to contractors by the Engineers in different projects of the Cor- 
poration (More entering into formal agreements with them. Of 
these, in 62 cases estimated to cost approximately Rs. 25 lakhs, formal 
agreements were entered into only after the stipulated dates of 
completion and extension had to be granted automatically as no 
penalty could be imposed. 

In extenuation, the representatives of the Corporation stated that 
during the period under review about 3,000 contracts were awarded 
by the Corporation. Of these, the number cf contracts in which the 
condition of prior execution of contract documents was not observed, 
was only 121. Most of these contracts related to desilting and repair 
works, to keep the irrigation canals going. As all these works had 
to be cqried out within the working season (from 1st April to 15th 
June), the Engineers concerned, acting under a sense of urgency, 
issued work-orders, without prior execution of contract documents. 
The C. Rc A. G., howwer, pointed out that the contracts referred to  in 
the Audit para were almost uniformly spread over the whole year, 
and not concentrated during the period of 1st April-15th June. He 
further pointed out that in quite a number of cases, the contractors 
had taken 8 to 18 months in completing the works. In the light of 
these facts, the Committee find it difficult to accept the explanation 
of the Corporation. They feel that due regard as not paid by 'the 
officers of the Corporntion to the aforesaid oft-repeated recommenda- 
tion of the Puhlic Accounts Committee. 

11. As regards the risks involved in cases of the present type, the 
General Manager, DVC, stated that although contract documents had 
not been formally executed before the commencement of works, the 
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contractors concerned had bound themselves to abide \by the cadi -  
tions laid down in the tender form. The acceptance of the Corpora- 
tion had also been conveyed to the contractors in writing. As auch, 
the liability of both the parties-the contractors as well as the DVC- 
had become more or less defined. It waa also stated that the earneat 
money deposited by the contractore at the tjme of submitting their 
tenders could be forfeited by the Corporation in cases of default. 
The C. & A. G. pointed out that these safeguards were not adequate 
against defaults by contractors and suggested that, in cases of tb 
present type, the Engineers issuing work-orders prior to execution of 
contract documents might be required to make an immediate report 
to the General Manager to enable him to examine whether the cir- 
cumstances of the case justified a departure from the normal practice. 
The Secretary, Ministry of Irrigation and Power agreed with this 
suggestion. 

The Committee desire that immediate effect should be given by 
the Corporation to the above suggestion of the C. & A.G. They hu- 
ther desire that, even in cases where a departure from tho normal 
practice is found to be justified on grounds of urgency, care should 
be taken by the Corporation to ensure that the coda1 requirements 
are fulfilled within the minimum possible period after the commenca- 
ment of works. 

Loss on running a Cold Storage Plant-page 81, para 5 

12. In 1935-57, the Corporation set up a Cold Storage Plant as m 
industrial venture and incurred an expenditure of about Rs. 6 Iakh 
on it. The Rmt worked at a loss up to 1%W, except during 1958- 
59 when a profit of Rs. 2,499/- w-as made. The cumulative net 106s up 
to 1959-60 was Rs. 1.67 lakhs (approximately) against the anbicipated 
profit of 12.9% on the capital. 

In April, 1957, the Corporation approached the Government of Wert 
Bengal to take over the plant, but in November, 1967, they declined 
to take it over on the ground that it was not posrrible to run it M 
a w11wCCCia1ly successful Bchame. Later, in 1959, the Governmeat 
of West Bengd agreed to take over the m n t  but it was stated in 
October, 1981, that they were still considering the question. 

During the widence, the Committee desired to kncmr the jurtiflca- 
tion on the piart of the Corporation in undertaking this venture. The 
General Manager, DVC, stated that the intention of the Corporatioa 
in undertakfng this venture was to promute the agricultural well- 
being d the asea by providing tho fmna-s with cold starage fadll- 
ti- for their pmxluce. In this oannection, he referred ta section 12@) 
d the DVC Act which authorised the Corgaration to promote the 



"a@mlW, aroaoiair amd g e w d  wsll-kamg" of t& rrsa 'IPY 
C. & A.G., however, pointed ou4 that while fbe wads tlosa in sectioa 
12(a) of the DVC Act were "promotion and operation of Mhepees for 
bigation, water supply and drainage", the word used in 88ctian 12(M 
was "promotion" only. He, W o r e ,  felt that, in unde9taking tbt 
venture, the Corporation had exceeded the powers vested in it br 
the DVC Act. The Secretary, Ministry of Irrigation & Power also 
felt that this was hardly a project which could be appropriately 
handled by the Corpwatfoa. 

In the opinion of the Committee, there was no justification en the 
part of the Corparation te have undertaken the Cold Storage Schema 
whkh did net come withim the purview of the specific functiorv 
assigned to the Corporation by the DVC Act. Tbey trust that the Cot- 
poration will, heneeforth, take c a n  to desist frem schemes, not s ~ +  
cifically authorised by the Act. 

13. The Committee, then, desired to know the basis on which the 
anticipated profit of 12-99 was calculated. The Gene~al  Manager, 
D.V.C., stated that the scheme as originally envisaged was to buy seed 
potatoes when prices were low and to sell them when p r i ce  were 
high. A profit of 12.9'4 was expected under the market conditions 
then prevailing. Later on, however, the Corporation felt that the ?ub- 
lic funds should not be invested in a venture, having an element of 
speculation. It was, accordingly, decided to restrict the scope of the 
Plant to hiring out of storage space only. Appearance of private com- 
petitors who offered more favourable rates and faciLities resulted in 
the loss. 

The Committee are not satisfied with the above explanation of f8c 
Corporation. In their opinion, the wide disparity between the an& 
cipated and actual Qnand.l results of the Scheme as also the clackior 
of the Corporation to change the scope of tbe plant hardly when it 
had been sat up indicate that the Corporation had embarked mpoa 
the Schema without having weighed it in all Its aspch. 

14. As regards the questiom d handing over of the plant to the West 
Bengal Goveramenk, the Secmtary, Ministry ob Irrigation awl Power, 
stated that the West Bengal Government had agreed to take over thirr 
plant a&ngwith the Spun Pipe Factory, run by the Corporation, or 
a cost-miaupcdappBciati~ basis. Before the Plant and t b  Fa- 
& be actually handed over to the State W e n u s e n t ,  a few for- 
nnalitk bad to be rettled, which would t a k  about a mmth or m. 
Ths .Commit- WQ* We to be idarmed of the date of a c t 4  band- 
bag wu* 



Shwt-reqlisatb of BiharSaks Tax from buyerg o j  surplus equip; 
nrent-pages-81-82, para 6. 

15. In November, 1954, the Superintendent of Sales Tax, Dhanbad 
(Bihar) wrote to the Damodar Valley Corporation requiring it t o ,  
register itself as a "dealer" under the Bihar Sales Tax Act. The Cor- 
poration did so only on 27th November, 1956. 

The Corporation made payments of sales-tax amounting to Rs. 4.70 
lakhs on sales of surplus stores during the period April, 1954 to Sep- 
)ember, 1959. Of this amount, the Corporation had realised only 
Rs. 1.44 lakhs approximately from buyers upto January, 1962. 

Even after 27th November, 1956 (the date on which the Corpora- 
tion registered itself as a "dealer"), the Corporation delayed includ- 
ing a provision in the release orders which would enabje it to recover 
sales-tax from the buyers of surplus material. In January, 1958, the 
Corporation preferred an appeal to the Deputy Commissioner, Sales 
Tax, but it was dismissed in September, 19f30. It was only thereafter 
that the Corporation took steps to present supplementary bills to the 
concerned parties for the recovery of Sales Tax. 

In extenuation of the delay on the part of the Corporation in get- 
ting itself registered under the Bihar Sales Tax Act, the General 
Manager, DVC, stated that the Corporation was in doubt whether it 
could be a "dealer" under the Sales Tax Act, as it was not in the 
business of "selling". The sale of surplus stores by the Corporation 
was only incidental to its main functions. The matter was also refer- 
red to the Ministry of Law who furnished the Corporation with two 
opinions of the Attorney-General in November, 1956. In his second 
opinion, the Attornev-General had stated that in similar cases, it 
was open to doubt whether the Government of India could be regis- 
t d  as a "dealer". He also stated that, according to certain decisions 
of Sales-tax Authorities of West Bengal and Bihar, surplus stores 
were not to be subject to sales-tax. Having in view the opinion of 
the Attorney-General, the Corporation decided not to get itself 
registered. 

The Comptroller & Auditor General, however, pointed out that 
in December, 1954 (long before the Attorney-General's opinions had 
been received), orders were issued by the Corporation directing the 
Maithon Project to get itself registered immediately under the Bihar 
Sales Tax Act. No action was, however, taken on these orders. On 
the 29th June, 1956, the Corporation issued another 'immediate' order, 
marked to all officers, which, inter alia stated. "the Corporation has 
decided that the actual amount of sales-tax calculated at the prevail- 
ing rate on the value of surplus and unserviceable stores should be 
recovered in the shape of sales-tax". No action uSas taken on these 
orders also. On the 26th July, 1956, the Corporation requested the 



r[=<nnmissioner of Sales-tax to allow the Corporation to get itself re@- 
tered with the Hazaribagh Circle undq Bule 10 of the Bihar S a l k  
tax Ibk. This permission was granted on the very next day, uiz, 
the 27th July, 1W. In spite of this no tax was charged on the sala 
made after that date. 

In the light of the sequence of facts mentioned above, the Com- 
mittee are unable to accept the explanation offered by the Corporation. 
They feel concerned that the Corporation should have beeu so obli- 
vious of its financial interests as not to have taken any steps for 
#charging sales-tax from the purchasers for a period of nearly six 
years. The plea of 'doubt' advanced by the Corporation for its inac- 
tion during all this period does no credit to an organisation like the 
D.V.C., run on commercial lines. Another unfortunate aspect of tho 
matter is the manner in which 'immediate' orders issued by the Cor- 
poration in 1954 and 1956 were disregarded by its oincers. In tbe opi- 
nion of the Committee, this was a serions lapse on the part of the odll- 
cers concerned for which disciplinary action is called for. 
Writes-off and losses-Page 82, para 7 ( i )  

16. Slx tractors and one Power-wagon were purchased by the 
Mechanised Earth Moving Division during the period September, 1949 
to May, 1950, at a cost of Rs. 2:65 lakhs. These machines worked bet- 
ween 9% and 47% of their life during December, 1951 and April, 1955. 
The machines were declared as surplus to the  Division in 1955 and to 
the Corporation in 1958. In 1%9, the equipment was sold to private 
parties for Rs. 10,600j- against the depreciated value of Rs. 1.94 lakhs, 
resulting in loss of Rs. 1-84 lakhs 

During the evidence, the Committee were informed that all .the 
machines were in a dilapidated condition and had been reduced vir- 
tually to junks. The Power Wagon was a Dodge pick-up with high 
gear ratio. It had worked for over 42.000 miles and exhausted ils 
life. 'The tractors were of three types, vrz, Allis Chalmers' H. D. 10, 
Kanomag K.V. 10 and Minneapolis Memphis. H.D. 10 had become 
an obsolete model, and its spares were diWcult to procure. After 
these tmctor.; had gone out of order, there was no alternative but 
t o  canntbalise them. Hanomag K.V. 10 was tried at Panchet. I t  fail- 
ed to drag even a small water tanker behind it and became unser- 
viceable after workhg for 754 hours, as against its normal life of 
8,000 hours. (It was sold for Rs. 651 onlv). The other tractors also 
did not fare well. The poor performanw cf the tractors was ascribed 
to inherent ddects in the machines and their unsuitability for earth- 
moving and land reclamation work for which they had been purcha8- 
ed Aqked whv these tr~rtors were purchased when they w e n  
not suitable for the job, it was stated that the Corpo- 
ration did not have s~nlmcient exp6ence at the tfme and were wid- 



The Committee regret to oboesve that a)l Qe brctmr @wehas& 
b;p the Corporation bad inherent defects and b uns~14~eddb. 
after working for only 9y0 to 47Ya of their normal life, It 15 char 
ta the Mttee - . iErom the facts of the case tbaf b e h e  making p r -  
ab#s, the Cotparation h d  failed to make a pmpm .eocrsaaent d' 
tk g d t g  of the tractors, and heir suitability for the atemdad jabai 
'f'h C-W h t  that the Corporation will draw their cape 
&!me fn t h e  present case and exercise greater while rasthrg 4 
kcmhises In htura 

17. To ammime the mat& further, the Committee desired the Cor- 
poration to fmish the following information: - 

ti) wh-, in view of the poor performance of the tractors 
fpefticuhdy, Hanomag KV TO), the Corporation had' 
takcn up the matter with the manufacturers with a view 
to rectification of defects therein; 

(ti) -, them id mything on the rcc~rd of the Corpora- 
ffen b *w arfrteh paits had been removed from these 
traeims, and used In other tractom. 

Th% information is still awaited. The Cemmiho w a d  ddar 
faeir comments till the information is received Crom tl;u Corporntion. 
Larr of cash ammmting to Rs. 19,080/- Page 03, pam 7 (ni) 

18. In April, 1961, a shortage of Rs. 19,000/- was noticed with OIW 

d the cashiers of Transmission System Construction Division IIT 
IGaya) - 

The Accounts OfRcer in charge of the Division wm asked to invest& 
@te the case and a report was a h  mads to the police. Further actian 
an the basis d the police inv&SgaUon wss awaitad. 

The Committee were informed that four of8ce~-Executive Engi- 
neer-in-Charge of the Division, Cashier, Divisional Accountant and' 
Asistant Grade 11-had been placed under suspension, and a case 
had been lodged against thexn. No deptartmenkl action had been 
taken,as the mattier was sub-jtsdice, and the relevant documentr w e  
in police m h d y .  

T b a C o m B P i f t a s r s l p . d b ~ ~ s t h a t , t b ~ d y o n o . n d m  
half yeam have alapcsd the hegului9 cum b light, dirtfpli- 
muy~tionib,thdmatterbmll~fyetbsaninitktd F h s m t i a a  
d tbs -tion  it^ delay in f n a t t ~ t b  w o n m  p d t p '  
L Id .oc(lpblrbb to the Cammftbb. They would, ir t b  colrasethr, 



Iiko to draw attant&m to para 88 of their 5th Beport and purr W of 
tbdr 13th Raport (1st Ink Sabha) w h d n  they recommended tba4 
departmental proceedings against suspected ofacials should not be 
held up pending the oatcoma of tnlminal pr0ceeding.s and thnt pho- 
tostat copies of all docolnumtr ha* ar lPspertut bearing on tho 
dispod of the case should SmVsriabb be kept. The C o d t e e  trort 
t b . t t h 4 C o r p a o l t E b n w i n Q I * 1 ~ d i s e i ~ ~ ~ w i f b g r u n ~  
promptness in fuham The Committee would Uks te be taformed 
*boattheflnrfoutcombofthieeasa 

The C m m W e  have tnw time to time come across cases of deby 
L b t h t b a g  daparbnsatd pmmdbqp on the b m d  that the rmtter 

dtbar s&-jP&tcc m under investigetien by Potiee. The Corn- 
mkM- h i r e  the - d Hams M'ntre to iswe eterv instmetions 
* * l a r t t s a w m . * t a d , * ~ d * s o i f h t t y p s  



MAINTENANCE OF ACCOUNTS 
Acquisition of iands for D.V.C. Projects-Pages 7880, para 3. 

19. The D.V.C. deposited a total amount of Rs. 3-88 c~ores during 
the period 194950 to 1960-51 with the Land Acquisition Ofacers for 
the acquisition of lands for Tilaiya,, Bokaro, Konar, Maithon and 

' Panchet Hill Projects.. Even though the projeck were completed tr 
1952, 1953, 1955, 1957 and 1959 respectively, it was reported by the 
Director of Rehabilitation and Land Acquisition in March, 1961, that, 
as the accounts of the amounts deposited had not been h l i s e d  even t). 
a single case, an approximate amount of Rs. 30 lakhs due to the CCK- 
poratim from the advance deposits could not be refunded to the Cor- 
poration The land accounts in the forms prescribed by the Corpo- 
ration in 1954 and 1956 were not maintained properly by the respec- 
tive Accounts OfEcers and Project Ofiicers with the result that 
cculpct information regarding the extent of land acquired and taken 
possession of, the amount of compensation awarded and the amount 
refundable to the Corporation, was not available. 

In respect of the lands acquired for the Barrage & Irrigation Pro- 
ject, West Bengal, the Corporation paid a sum of RE. 2-02 crores up- 
t~ 196081, but the records prescribed by the Corporation had not 
been maintained properly to exhibit the correct position of the lands 
actually acquired and taken possession of, against those paid for. 

During the course of evidence, the General Manager, D.V.C., stated 
that the position regarding land accounts revealed in the Audit para 
relabed to the period prior to May, 1962. As a result of efforts made 
since by the Corporation, the position had improved. The Land Regfa- 
tern maintained by the Director of Rehabilitation and Land Acqui- 
sition and the Corporation were now, by and large, complete, and 
furnished all the material particulars. In some cases where post- 
ings were not yet complete, the main reason was that the Corporati- 
had not been able to obtain all the information called for from the 
Land Acquisition m c e r s  concerned, who wme State Government 
omcials. Y r r  I.. -. * T-BY - 

While the Committee are glad to learn that the Land Registers 
maintained in the Corporation are now, by and large, complefe. ther 
cannot help observing that the oiecers of the Corporation had failed 
to maintain proper land accounts even yean after the lands had heen 



;acquired till the matter was included in the Audit Beport. This tho 
Cmnmfttee consider as indefernsibb. The Committee POW desire that . 
a leeway in the maintenance of uptodate land accounts should b. 
made without any further delay. They would like the Camptroller 
& Anditar General to re-examine the position in this regard and 
bring the matter to the notice of the Committee through his nest 
year's Audit Report. The Committee also desire that tbe questiar 
af refund of Rs. 30 la& due to the Corporation from advance de- 
posits made with the State Governments should be pursued vigorously. 

Outstanding Objections-Pages 84-85, para 8 

20. Thirty-six objections, brought to the notice of the Corporation 
up to the end of 1960-61 through the reports of Monthly Results of 
Audit, were not disposed of up to 31st August, 1961. There were 
also other objections covering an amount of Rs. 16.07 crorea issued 
upto the end of 196061 and remaining undisposed of upto 31-8-1961. 
Some of these date back to the yean, 195253, 195657, 1957-58 and 
1958-59. 

During the course of evidence, the Committee were informed that 
a circular was issued by the Corporation in 1960 which enjoind on 
the fleld officers to dispose of Audit queries within ten days. A rp 
gister showing the progress of replies received from the field a8tcers 
was opened at the Headquarters which was checked every fortnight. 
In  case replies were pending from any AeM oBcer, reminders were 
bsued by the Deputy Secretary-in-Charge. It was, howwer, added 
that while eveqy effort was being made to adhere to the prescribed 
t ime-hi t ,  it was not possible to do so in each case. 

While the Cammittee appreciate the ditftculty in adhering to tbe 
prescribed time-lfmit in each case, they see no reason wby it shedil 
not have been possible for the Corporation to settle old objectkms 
which were pending since 1952-53. The Committee disnpprove of 
such delays as this often results in continuance of hmgular expendl- 
tnre which might involve the Corporation in losses, etc. They desire 
that determined efforts should be made by the Corporation to ensure 
speedy disposal of Audit objections. They would like to watch the 
position through fnture Audit Reports. 
Proforma Accounts-page 86, para 9 (C) 

21. The pro%rma Accounts of the Fishery Scheme for the year 
1960-61 had not been received by Audit upto 25th August, 1962. 

Tn evidence, the Committee were informed that the Accaunts of 
the Fishery Scheme had been maintained since the inception of the 
Scheme, hut not in t h ~  form of Profornln Accounts. I t  was suggested 
by Audit that the Accounts of the Scheme should be in the .fom of 



proforma accountp showing total receipts and expenditure fincludiag; 
capital, opera- and xnainteaaanm expenditure). Thls rqubd 
oalcuhtion of stock-in-hand, taking into acoount the quantity a d  
rize of fish, rate of mortslity, etc. As the Corporatian wae new in b 
line, a reference was made to the West Bengal and Madras Govern- 
ments who informed that they were not maintaining fishery awounto 
in my specific hm. The Corporation then evolved am ehborate 
form showing the accounts of the Scheme from it inception to the 
tnd of 1960.61. The new form had ibeen sent to Audit for c0mments. 
The Fisheries Adviser to the Government of India would also be 
consulted. 

The CammMee ae)e the di8iculties expaFisrtced by tha Corpora- 
t h  in preparing Pderma ~4tcearrts d Qbs I W m y  Schema. 'L"hey, 
m e w ,  he1 that ti& b tad laag a parkl for .vihtnp jtmt 
t l r s a n t y b v a r d t b a s e ~ .  rnacoarmlirtae s r y s c t m  
p a r s a p t w Q s f T o m . a ~ ~ l i l t e t h s I ) I c r c .  TtaCorti 

Qrwt that rPCer cmmmmb 4bm A d i t  sawl Ir26bdfss karbblr 
on the draft form are received by the Corporation, It will 1- ro 
t L p U h l f i M b h g & , - ~ *  

Suspense Balances-Pages 36-48, paw 9 (t) 

22. Against the total outstan- uf Rs. 1-31 crures (debit) under 
the head "Miscellaneous A$crancesW, Rs. 2f0H b&hs ( d e w  under 
"ErdnSiers Divfsiond" and &. lakhs (credit) under "?kr&as- 
ea" at the end of March, 1961, the amounts wl&h remxhed uncleared' 
for more than two years amounted to Rs. 33-93 lakhs (derbits), 
Ra 5.58 lakhs (debits) und Rs. 13.92 lakhs (ere&) respectively re- 
plassntiag %%, 98)% and 37% ef the tohl oubtandin(tr. 01 the 

awating clectrc~ncn for m&re thrn *o Pam under 
"Mhxbnean, f h f h m d ' ,  Eb. le96 hkbn was reoovwubb tram. 
palrak padfe esrd Ek 1l.N lakhr from other P ~ t s / ~  
m a a a w n t d ~ e o f o t o ~ r r m a d e q u f p m s a t ~ t o t h e m .  %anad 
lrhe ftema under the bead "hn&M Divisiolral (Debit)" m e  out- 
Btanding shEes 196)61i. 

The Committee were i n fo rad  th& tba cuMmdin(p had scanfa 
down to Rs. 72-45 lakhs under the head ' M f s c e w  Advances', to 
Re. 9-96 lakhs under the head ?handem DioisiOI1LLI' and to Rs. 14 95 
h 'kb oader tha laead 'PUrdraMlr' aa an 8U.l902. 'Ib impme the 
poeitkrnhrrtBar,aamb=dd-~P="P-dbbetabm. 
These would include the setting up of a special cell for the clearaact 
of autshrrdings The Committee rderred ta the under 
the bead Tr8IYicrr Mvietonal* and desirsd to know the ~ ~ 1 1 1 t i 0 1  
in the hh&p&nental adjmtrnent of debits. The G e n d  



While the Committee are glad tbat the mount ol Optrtpndinrr 
uader '$us,pense* has caamilerably c a n e  down, they fed tbrt h e  p d -  
tion k sBiH not satisfactory. The Committee are particulPrly coneera- 
od at old outstandings some ef which have bean pemding dsPrancc 
siace 1955-58 Another uxtsatzefactory aspect of the matter b hqp 
outstandings under the head 'Transfers Divisional'. The Co-h- 
fail to understand why thew should have been so much delay in the- 
intra-departmental adjustment of debits. With a view to reducing 
the outstandings to the barest minimum the Commatee urge that 
transactions d e r  suspaarse heads should be reviewed at frequent 
intervals so that no item remains unadjusted longer than is rsason- 
ably necessary to bring about its clearance in the ordinary course. 
The Committee trust tbat the setting of the special cell would accele- 
rate the pace of clearance of outstandin$& 

29. As regards the outstandings amounting to Rs. 1.96 lakhs due. 
from private parties for over two years, the Committee were informd 
that steps were being taken to recover these. In respect of one of 
the items falling in this category, viz., outstandings on account of 
sales-tax, it was stated that the Corporation was Anding it difEcult to 
effect recoveries. Tbe Committee desire that d e k n h e d  efforts 
sitodd be made to recover these outstandings and a report made to 
them before they take up ~ c c k n t s  for the next year. They would' 
also like to be furnished with a report reganling the adjustment d 
Its. 1149 lakhs due from other ProjectsfGovemrnents oa account of 
sale of stores and equipment. 

Recaciliatim of Stores Ledger Balances with those appearing in the- 
Financial Accounts-Page 88, para 9 (F) 

24. At the end of 1960-61, the Financial Accounts of the 38 divi- 
sions and store depots of the Corporation showed a closing stock 
balance of Rs. 4'72 crores. Of these, 17 units had completed 
(January, 1962) reconciliation of the balances as shown in the stores 
ledgers with those appearing in the Finandal Accounta (Rs. 1.39. 
crores) . In 7 units, reconciliation had been completed and was under 
check in the Accounts Department of the Corporation. In the rest 
of the Units the delay in completing reconciliation was due to the 
ledger balances not having been extracted and totalled. 

During the course of evidence, the General Manager, D.V.C., 
&at& that ~ n c i l i a t l o n  of Store Ledger balances with thasc appear- 
ing in the Finandal Accounts had beem completed in all the units. 
except two. In one of these dividom, a theft had taken place and 



the person concerned had been committed to Sessions. In the other 
Division, the Stores OlfRcer had been placed under suspension for an 
irregularity. Internal Audit had been asked to assess the value of 
stores missing and to find out whether it was a case of misappropria- 
tion. Further action in the matter would be taken on the finalisa- 
tion of the detailed enquiry being held. The matter would also be 
reported to the Special Police Establishment, if necessary. Tho 
Committee would like to be furnished with a further report tbe 
matter. 



OUTSTANDING RECOMMENDATIONS 

Loss due to acceptance of materials be& apeciJicatim (M.E.M. DivC 
sion)-pa~as 20-21 of the 36th Report of PA.C.  (1960-61). 

25. In paras 20-21 of their 36th Report (Second Lok Sabha), the 
P.A.C. (1960-61) considered a case in which the purchase order issued 
by the Corporation provided that the stores (Phospher Bronze Bar 
and Cores) to be supplied by the sellers must be strictly according 
to specification and if, within 7 days of the date of the receipt of 
the materials, any deviations from the specification were found, re- 
placement would be made free of all charge by the sellers. The bills 
for the materials supplied were, however, paid in October and 
December, 1952, without subjecting the materials to any test, 'and on 
the basis of the supplier's own certificates that the supplied materials 
were according to the approved specifications and that, if at any 
stage, they were not found upto specification, they would accept the 
decision of Industry and Supplies Department or replace the 
materials. Subsequently, the chemical examination of the samples 
made at the Alipore Test House revealed that the materials were far 
below specification. The Corporation, instead of referring the matter 
to the Industry & Supplies Department, as per the terms of the 
certificate, filed a suit in January, 1954, for the recovery of 
Rs. 66,615. The suit was dismissed in Februarv, 1958. The Legal 
Adviser advised the Corporation in May. 1958, that an appeal 
should be filed in High Court by the 30th June, 1958. This letter was, 
however, misplaced, and the Corporation came to know of the dis- 
missal of the suit in September, 1958, by which time the suit had 
become time-barred. 

In a note furnished ta  the Committee (Part 111, Annexure I)+ the 
Corporation has regretted the mistake on the part of the Corporation 
authorities in not having referred the question of sub-standard quality 
of the material to the Industry and Supplies Department on receipt 
of the test-results from the Alipore Test House. The Corporation has 
also regretted the lack of inter-departmental co-ordination in this 

L 

*Not p-hted, 



.ease. The Committee trust that adequate remedial measures will k 
taken by the Corporation to obviate the recurrence of m h  C M ~ .  

' The Committee, however, cannot help expressing their unhappi-s 
over the manner in which the disciplinary aspect of the case had 

' been handled by the Corporation. Three nf the a c e t s  involved in 
this case-the Director of Rehabilitation and Land Acquisition and 
two Controllem of Purchase-were allowed to leave service of the 
Corporation anscathed long after the lapses had come to light. Two 
other officers involved in the case were able to get (their SFovident 
Funds released while the enquiry was on. The Committee feel that 
if the case had boen processed m e  expeditiously, the olfiters c d d  
net have escaped penalty. 

26. In regard to another officer involved in this case, the Corpora- 
tion has stated that the question of release of his Provident Fund did 
not arise as he was a permanent employee of the Bihar Government 
to whose service he reverted in the ordinary course. The Corpora- 
tion, however, served a charge-sheet against him through his Control- 
ling Officer on 19th January, 1960, but his explanation had not so far 
been received. The Committee would like to be furnished with a 
further report in the matter. 

Loss of Bricks-para 20-22 of 14th Report of P.A.C. (1958-50). 

27. In paras 20-22 of their Fourteenth Report (Second Lok Sabha), 
the Public Accounts Committee (1958-59) considered a case in which 
t h  Corporation suffered a loss of Rs. 42,124 on account of abandon- 
ment and shortage of bricks manufactured at Panchet. Although the 
manufacturing operation was completed in June, 1953, the losses were 
repwted to the Corporation in October, 1956, i.e., after a lapse of 
more than three years. The Committee of 1958-59 desired that a 
stern view of thp lapses should be taken and the ofRcers concerned 
dealt with expeditiously. 

In a statement furnished to the Committee (Part ?I4 6. No. 3)' it 
has been stated that there appears to be no scope at this stage for 

. any disciplinary action against the delinquent officials as all of them 
except one (who had died), had lei t the service of the Corporati on on 
different dates in 1953. 

T b e ~ ~ t L a n e a ~ d b e W r c n y l i r l d : t b  
lWaqaeatsf6iddraatbeyhrdMthedcedthe Carpont9ar. 
~Uehegd&tycameto&srut lm.  A s p e i n t d o a t a b w k e  
kthisBaport,rmhcasesn~batyundarmiPetbs ~~nrrrblirteratm 
.at the publie exchequer but also Imp.ir the stmndard d eQRdenq d - 

*Not printed. 



qmblie services. The Committee, therefore, dtsin the Corporotioa to 
examine the feasibility of introducing same conearrent i n t e n d  
.checks whemby the timelag between the occurrence and debdim 
sf irregularities is reduced t;o the barest minimum. This would enable 
the Corporation to take timely action against delinquent officials. 

Economy in Establishment Expendatwe-Para 85 of the 3rd Report 
(195748) 

28. The question of economy in establishment expenditure came 
zlp before the Committee of 1957-58. From a statement showing 
posts carrying pay of Rs. 500 and above, the Committee felt that the 
Corporation was overstaffed in respect of high-salaried posts. The 
Committee, accordingly, desired that the existing strength of the 
staff (both technical and non-technical) should be examined with 
reference to the present work-load. 

From a note* furnished by the Ministry of Irrigation and Power 
pursuant to the above recommendation, the Committee observe that 
the administrative charges of the Corporation have been reveiwed by 
a Manpower Committee set up by the Corporation. In the perma- 
nent set-up envisaged by the Manpower Committee, a number of 
high-salaried posts have been proposed to be reduced/downgraded. 
Although the recommendations of this Committee have, by and large, 
been accepted by the Corporation, it has been stated that these will 
be given effect to when there is sufficient reduction in work-load. 

The Committee would like to be informed of the latest positior 
regarding economy in establishment expendiditwe, consequent on the 
implementation of the recommendations of the Manpower Committee 
In cases where the mommendations of the said Committee have nd 
so far been given effect to, the reasons therefor may also be intimatad. 

--.* --. ....- 
*Not printed. 



GENERAL 

Delays in taking diciplinary action 

29. While examining the Accounts of the D.V.C., the P u b k  
Accounts Committee came across cases in which disciplinary action 
against the delinquent officials could not be taken as they had already 
left the service of the Corporation. The Committee had occasions t o  
point out that such cases not only undermined the financial interests 
of the Corporation but also impaired the efficiency of public services. 
Thy,  accordingly, urged upon the Corporation to initiate discipli- 
nzry action as soon as the irregularities came to its notice The 
Committee, however, regret that despite the repeated exhortation in 
the matter, the position is still far from satisfactory. 

While examining the statement of Outstanding Recommendations, 
the present Committee hardly came across a case in which the Cor- 
poration did not plead their inability to take disciplinary action as 
the officers concerned had already left the servic'e of the Corporation. 
On examining the matter in detail, the Committee found that while 
in some of the cases, the officers had left the service before the irre- 
gularities came to the notice of the Corporation, in a large number of 
cases, they had left after the irregularities had already come to its 
notice. As regards the first category, while granting that it may not 
always be possible to bring the guilty persons to book, the Committee 
feel that in quite a n u m k r  of such cases, it would be possible to do 
so, if the time-lag between the occurrence and detection of irregulari- 
t h e  had been reduced. With this end in view, the Committee have, 
in a previous Chapter, desired the Corporation to examine the feasi- 
biity of introducing concurrent interna! checks. As regards the latter 
category, the Committee feel that had the Corporation acted quickly, 
it would have been quite possible to punish the guilty officials in most 
Cases. 

Other cases of delay 
30. In addition to the cases of delay in taking disciplinary action 

referred to above, the Committee came across several other cases of 
delay on the part of the administration. In one case, the Corpsration 
had failed to maintain proper land accounts even years after the lands 
had been acquired till the matter was included in the Audit &port. 
In  another case, the Corporation took six years in coming to a deci- 



sion regarding charging of sales tax on the surplus stores sold by it 
In yet another case, debits raised by some Divisions/Projects of the 
Corporation in 1955-56 were yet to be accepted by other Divisions/ 
Projects of the Corporation. The Committee are concerned that such 
delays should occur in spite of the autonomy vested in the D.V.C. in 
the interest of efficient administration. They trust that the Corpora- 
tion will show greater promptness in future. 
Shortfalls in targets and need for review of the working of the D.V.C. 

31. The Committee have examined the actual achievements of the 
Corporation vis-a-vis planned targets in the fields of Irrigation, 
Navigation and Power. They observe that there have been shortfails 
not only in achieving planned targets but also in utilising b d t - u p  
targets. As against the irrigation capacity of 9,19,000 acres for Kharif 
created at the outlet heads, the area actually irrigated was 6,39,235 
acres. The target of Rabi irrigation was fixed at 40,000 acres, against 
which less than sixteen thousand acres received Rabi irrigation As 
regards Navigation, a Navigation Canal, scheduled to go into opera- 
tion with effect from July, 1959, is yet to be opened to traffic. There 
has been a similar delay in the commissioning of the Durgapur 
Thermal Power Station. In the opinion of the Committee, such short- 
falls in targets in different fields, as a'so the various irregularities 
referred to in the earlier Chapters, indicate that the working of the 
D.V.C. is not as satisfactory as would be expected of such an autono- 
mous Corporation. The Committee have also come across instances 
of continuing differences on various points between the Corporation 
and the Participating Governments as regards the legal interpreta- 
tion of the Act. They feel that time has come to make an overall 
assessment of the working of the Corporation and also to examine 
what amendments, if any, in the D.V.C. Act are called for to achieve 
the objectives for which the Corporation was set up. 

NEW DELHI; MAHAVIR TYAGI, 
The 12th December, 1962 Chairmun, 
A g7ahaGw -188-4-(~h k T  -- Public Accounts Committee 
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APPENDIX 

Summary of Main Conclusims~Recommcndations 

S1. Para Ministry/ 
No. No. Department Conclusions~Recomrnendations 

concerned 

I I I&P The  Committee regret to observe that 
-- r b though the imperative need for the ex- 
DVC & peditious settlement of the questions of 

allocation under Sections 32-34 of the 
D.V.C. Act has been emphasised by the 
successive Public Accounts Committees 
in the past, no settlement could be reached 
because of divergent views on the matter. 
As the Project has alreadv entered upon 
the final phase of its execution, and the 
Revenue Accounts of the Project are 
due to be opcned from 1963-64 for eva- 
luation of its financial wmking, the 
Con~mittee urge that the arbitration pro- 
ceedings should be speeded up. The  
Committee also trust that, after the ar- 
bitrator has given award on the question 
of allocation under Section 33, imme- 
diatc steps will be taken to rcsolve 
diffcrcnces oi the question of allocation 
under Section 34. 

7 -, I&P The Committee are glad to learn that 
--- diffcrenccs between the Corporation and 
DVC the State Government in re5pcct of pre- 

1958 bills have been narrowed down, 
and the matter is now nearer solution. 
As regards the post-1958 bills, they, 
however, regret to observe that the stale- 
mate between the Corporation and the 
State Government still continues. The 
Committees would, once again, emphasise 
that whatever the constitutional position, 
a satisfactory solution to the question 
can be arrived at only on practical con- 
siderations. The  Committee desire the 



. Corporation to examine the feasibility 
of accepting the payment of Rs. 85 lakhs 
from the West Bengal Government on 
a provisional basis, pending final settle- 
ment in the matter. They would also 
desire the Central Government to 
evince greater in:erest in the matter 
and help the parties reach an agreement, 
as undue delay in the realisation of 
irrigation revenue cannot but seriowly 
ieopardise the financial interests of the 
Corporation. 

3 3 ISTP The Committee feel greatly concerntd a t  -- the continued shortfall in the utilisation of 
DVC the D.V.C.'s irrigation potential during 

both the Kharzf and Kal~z seasons. It  is 
unfortunate that while the shortage of 
water fix irrigation was keenly felt in the 
lower valley. nearly 30 " ;  of the D.V.C's 
irrigation potential intended for the pur- 
po e could not be utilised due to lack 
of proper planning. Such shortfalls, the 
Committee would like to point out, not 
only jeoparilise the financial interests 
of the Corpor~tion, but also undenn'ne 
one of the avowed objecis of thz Fe'ting 
up of rhe Corporation. In vieiv o ' the 
impcrativc need for raising the agricultural 
production of the area to the masimum, 
the Committee deg~re r t u t  nor only the 
pace of cvcavation of ficld channels and 
water course$ should be accclcrated but 
also all other measures fbr the f d e r  
utilisation of the created irrig~tion capa- 
city be taken without any further de- 
lay. 

1 4 I &P (. \ From the evidence tendered before tnz 
-- . -- P.A.C. (1961-621, the Committee otxerve 

1)VC that the same artesian well-like pheno- 
menon, whlch had occurrcd in the case 
of the structure which had collapsed, 
had been noticed at some other 
polnts also in the canal system (vide 
para 26 of the 39th Report 1961-62). 
The Committee, therefore, trust thdr 
1 1  c rechnical Committee of Engineers 
nil  h a 1  se their findings at an em ly 



date so that remedial measures, if nece- 
ssary, may be applied to other structures 
of this design, we4 in time. 

(it) The Committee further trust that, after 
the cause of collapse of the structure is 
finally established, the question of fixing 
responsibility will also be examined by the 
Co.poL atlon. 

I&P 

DVC 

IW -- 
DVC 

I&P 

DVC 

I&P 

DVC 

I&P 

DVC 

In view of the losses suffered by the Cor- 
poration in running the canal, the Commit- 
tee consider the delay in arriving at 
a final decision on the question of providing 
additional water to the canal as unfor- 
tunate. They would, therefore, again urge 
for an early decision in the matter. 

Thc Committee observe that the Corpora- 
tion is already more than three years 
behind schedule in opening the canal 
to traffic. They trust that all necessary 
steps will be taken by the Corporation 
to ensure the opening of the canal at 
an early date. 

The Committee would like to observe 
that mere 'Noted' does not meet the 
requirements of the P.A.C's cornrncnts 
maue in para 43 of their 39th 
Report (Second Lok Sabha). They de- 
sire the Corporation to examine the 
question of fixing responsibility for de- 
viation from the normal practice in the 
case of the tender from Messrs MAN. ' 

The Committee would like to have a further - report regarding the imposit~on of penalty 
on the suppliers. 

The Committee feel concerned over in- 
ordinate delay in the commissioning of 
the three units. It is hardly necessary 
for them to emphasise the key importance 
of the D.V.C. power system in the in- 
dustrial build-up of the region. 'They 
desire that all-out efforts should be ma& 
by the Corporation to put the plant in 
the proper worlC2ng order at the earliest 
possible date. 



I 0  I 0  I&P -- 
DVC 

I I I I I&P 

DVC 

I2 I 2  I & P  --- 
DVC 

13 I 3  I & P  

DVC ' 

The Committee find it diffcult to  accept the 
explanation of the Corporation for award 
of contracts without prior execution of 
contract documents. They feel that due 
regard was not paid by the officers of the 
Corporation :o the oft-repeated recom- 
mendation of the Public Accounts Com- 
mittee referred to in para 25 of their 
18th Report (First Lok Sabha). 

The Committee desire that immediate effect 
should be given by the Corporation to 
the suggestion of the C. & A.G. that the 
Engineers issuing work-orders, prior to 
execution of contract documents, should 
be required to make an immediate report 
to the General Manager to enable him 
to examine whether the circumstances 
of the case justified a departure from the 
normal practice. They further desire that, 
even in cases where a departure from the 
normal practice is found to be justified 
on grounds of urgency, care should 
be taken by the Corporation to ensure 
that th<: coda1 rcqui ,~m .nts arc fulfilicd 
within  he minimum possible period after 
t h ~  commencement of works. 

In the opinion of the Committee, thcrc was no 
justification on the part of the Corporation 
to have undertaken  he Cold Storage Scheme 
which did not come wrthin the purview of 
the spec~fic functions aihigned to the 
Corporation by the DVC Act. They trust 
that the Corporation wdl hencxforth take 
care to desist from schemes, not specifically 
au~horised by the Act. 

The Committee are not satisfied with the 
explanation of the Corporation for the 
losses suffered in running the Cold Storage 
plant. Ln their opinion, the wide disparity 
between the anticipated and actual financial 
results of the Scheme as also the dscision 
of the Corporation to change the scope of 
thc plant hardly when.it had b&n set up 
indicate that the Corporation had embarked 
upon the Scheme without having weighed it 
in all its aspects. 



14 I4 I & P -- 
DVC 

DVC 

I 6 I 6 I & P  
--- 
DVC 

The  Committee would like to be informed of 
the date of actual handing over of the Cold 
Storage Plant to the West Rengal Govern- 
ment. 

(i) T h e  Committee are unable to accept the 
explanation offered by the Corporation in 
the case referred to in para 6 of the Audit 
Report. They feel concerned thqt the 
Corporation hould have been \o obliv'ous 
of its finmcial interests a? not to have 
taken any \teps for charging sales-tax 
from the purcha\ers for a period of nearly 
six years. The  plea of 'doubt' advanccd 
hy the Corporation for it< inaction during 
all thic pxiod does no credit to an organiu- 
tion like the D.V.C., run on commercial 
line\. 

(ii) Another unfortunate aspect of the matter 
ik the manncr in which '~mmxiiate' orders 
kcued by the Corporation in 1954 and 
1956 were dikregardrd by its officer\. In 
the opinion of the Committee, this wa< a 
qerious 1ap.e on thc part of the officers 
conccrned for which dkcipl~nary action 
is called for. 

The  Committee regret to ob crvc that all the 
tractors purch?\cd by thc Corporation had 
inherent defccr s and bccamc. unscrviccable 
after working for only 90,; to 47% of thcir 
normal life. It i< clear to the Committee 
from the fact\ of the caw that, bcfore 
making purchawq, thc Corporation had 
failed to makc a proper n:\e\smcnt of the 
quality of thc tracton, and rhcir suitability 
for the intend d job\. Thc  Committee 
trust that the Corporation will draw upon 
their cxpcricnce in the pre ent cake and 
exercise g-eater care while making \uch 
purchases in future. 

The following information de* ired by t!:e 
Committee is still awaited : 

(i) whether, in view of the poor per f~r- .  
mance of the tracrors (particularly. 
Hanomag KV ro), the Corporation had 



I&P -- 
DVC 

Homc 
Atkirs. 

--- 
DVC 

taken up the matter with the rnanufac- 
turers with a view to rectification of 
defects thcrein ; 

(ii) whethcr, there is anything on the record 
of the Corporation to ?how which parts 
had been removed from these tractors, 
and used in other tractors. 

The Committee would defer their comments 
till the information is received from the 
Corporation. 

(i) The Committee regret to observe that 
thoagh nearly one and a half years have 
elapsed since rhc irregillarity came to light, 
disciplinary action in the matter has not 
yet been initiated. The explanation of the 
Corporation for delay in instituting dis- 
ciplinary procecdingi; is not acceptable 
to the Committee. They would, in this 
connect ion, like to draw attention to para 30 
of their 5th Report and para 13 of their 
13th Rcport (rit  Lok Sabha) wherein they 
recommended that departmental procced- 
ink. against suspected officialc should not be 
held up pending the outcomc of criminal 
proceeding : and that photostat copies of all 
documents having an important bearing 
on the dispowl o f  the cnTe should invariably 
be kept. The Committec trust that the 
Corporalion will deal with disciplinary 
cases with greater prornptne..~ in future. 
The Committee ~vould like to be informed 
about the find outcome of this case. 

(ii) The Committee have from time to time 
come acrocs cases of delay in instiruting 
departmental proceedings on the ground 
that the matter was either sub-judlce or 
under investigation by police. The Com- 
mittee dehire the Atinistry of Home Affairs 
to  issue clear in\rructions in the matter 
with a view to obviating delays ofthis type. 

(i) White the Committee are glad to  learn 
that the Land Registers maintained in the 
Corporation are now, bv and large, com- 
plete, they cannot help ob,erving that the 



I&P 
--- 
DVC 

DVC 

21 2 1 I&P --- 
DVC 

officers of the Corporation had failed to 
maintain proper land accounts even years 
after the lands had been acquired til1,the 
matter was included in the Audit w o r t .  
This the Committee conc ider as indefensi- 
ble. The Committee now desire that a 
leeway in the maintenance of uptodate land 
accounts should be made without any 
further delay. They would like the Comp- 
troller & Auditor General to re-examine 
the position in this regard and bring the 
matter to the notice of the Committee 
through his next year's Audit Report. 

(ii) The Committee alco desire that the 
question of refund of Rs. 30 lakhs due to 
the Corporation from advance de- 
posits made with thn State Governments 
should be pursued vigorously. 

While the Committee appreciate the difficulty 
in adheringto the prexribed time-limit in 
each case, they see no reason why it 
should not have been po~sible for the 
Corporation to settle old objections which 
were pending since 1952-53. The Com- 
mittee disapprove of such delays as this 
often results in continuance of irregular 
expenditure which might involve the Cor- 
poration in losses, etc. They desire that 
determined efforts should be made by the 
Corporation to ensure speedy disposal of 
Audit objections. They would like to 
watch the position through future Audit 
Reports. 

The Committee note the difficulties experi- 
enced by the Corporation in preparing 
Proforma Accounts of the Fibhery Scheme. 
They, however, feel that eight years is too 
long a period for evolving just the draft 
form of these Accounts. The Committee 
expect greater promptness from an auto- 
nomous organisation like the D.V.C. The 
Committee trust that after comments from 
Audit and Fisheries Adviser on the draft 
form are received by the Corporation, 
it will lose no time in finalising the 
Accounts. 
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. While the Committee are glad that the amount 
of outstandings under 'Suspense' had 
considerably come down, they feel that the 
position is still not satisfactory. The 
Committee are particularly concerned at 
old outstandings some of which have been 
pending clearance since 1955-56. Another 
unsatisfactory aspect of the matter is 
large outstandings under the head 'Trans- 
fers Divisional'. The Committee fail to 
understand why there should have been so 
much delay in the intra-departmental ad- 
justment of debits. With a view to re- 
ducing the outsandings to the barest mini- 
mum, the Committee urge that transac- 
tions under suspense heads should be re- 
viewed at frequent intervals so that no 
item remains unadjusted longer than .is 
reasonably necessary to bring about its 
clearance in the ordinary course. The 
Committee trust that the setting up of the 
special cell would accelerate the pace of 
clearance of outstandinp. 

The Committee desire that determined efforts 
should be made to recover outstandings 
amounting to Rs. I .g6 lakhs due from pri- 
vate parties for over two years, and a report 
made to them before they take up Ac- 
counts for the next year. They would also 
like to be furnished with a report regarding 
the adjustment of Rs. I I .49 lakhs due from 
other Projeas/Govemments on account of 
sale of stores and equipment. 

The Committee would like to be furnished 
with a further report regarding reconcilis- 
tion of Stores Ledger Balances with those 
appearing in the Financial Accounts in the 
case of the remaining two units. 

(i) The Committee vust that adequate re- 
medial measures will be taken by the Cor 
poration to obviate the recurrence of cases 
of the type referred to in para 20-21 of 
their 36th Report (Second Lok Sabha). 



27 27 I&P 
DVC 

DVC 

(ii) The Committee cannot help expressing 
their unhappiness over the manner in 
which the disciplinary aspect of the case 
had bcen handled by the Corporation. 
Three of the officers involved in this case- 
the Director of Rehabilitation & Land Ac- 
quisition and two Controllers of Purchase- 
were allowed to leave service of the Corpora- 
tion unscathed long after the lapses had 
come to light. TWO other officers involved 
in the case were able to get their Provident 
Funds released while the enquiry was 
on. The Committee fcel that if the case 
had been processed more expeditiously, the 
officers could not have escaped penalty. 

The Committee would like to be furnished 
with a further report regarding action taken 
against the other officer referred to in 
this para. 

T h e  Committee regret that no action could 
be taken against the delinquent officials 
as they had left the service of the Corpora- 
tion before the irregularity came to its 
notice. As pointed out elsewhere in this 
Report, such cascs not only undermine the 
financial interests of the public exchequer 
but also impair the standard of efficiency 
ofpublic services. Thc Committee, there- 
fore, dcsirc the Corporation to examine the 
feasibility of introducing some concurrent 
internal checks whereby the time-lag bet- 
ween the occurrence and detection of ir- 
regularities is reduced to the barest rnini- 
mum. This would enable the Corporation 
to take timely action against delinquent 
officials. 

The Committee would like to be informed of 
the latest position regarding economy in 
establishment expenditure, consequent on 
the implementation of the recommendations 
of the Manpower Committee. In cases 
where the recommendations of the said 
Committee have not so far been given effect 
to, the reasons therefor may also be inti- 
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DVC Committee that disaplinary action should 

be initiated as soon as the irregularities 
came to the Corporation's notice, the posi- 
tion is still far from satisfactory. 

While examining the statement of Outstand- 
ing Recommendations, the present Corn- 
mittee hardly came across a case in which 
the Corporation did not plead their in- 
ability to take disciplinary action as the 
officers .concerned had already left the 
service of the Corporation. On exa- 
mining the matter in detail, the Committee 
found that while in some of the cases, the 
officers had left the service before the 
irregularities came to the notice of the 
Corporation, in a large number of cases, 
they had left after the irregularities had 
already come to its notice. As regards 
the first category, while granting that it 
may not always be possible to bring the 
guilty persons to book, the Committee 
feel that in quite a number of such cases, it 
Would be possible to do so, if the time-lag 
between the occurrence and detection of 
irregularities had been reduced. With this 
end in view, the Committee have, in a pre- 
vious Chapter, desired the Corporation to 
examine the feasibility of introducing con- 
current internal checks. As regar& the 
latter category, the Committee feel that 
had the Corporation acted quickly, it 
Would have been quite possible to punish 
the guilty officials in most cases. 

30 30 I&P . In addition to the cases of delay in taking - disciplinary action, the Committee came 
DVC across several other cases of delay on the 

part of the administration. The 
Cornmittre arc conccrncd that delays of the 
typ: mcntioncd in this para should occur 
in spite of the autonomy vested in the 
D.V.C. in the interest of efficient adminis- 
tration. They trust that the Corporation 
will show greater promptness in future. 
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achievements of the Corporation vis-a-vis 

DVC planned targets in the fields of Irrigation, 
Navigation and Power. They observe 
that there have been shortfalls not only in 
achieving planned targets but also in uti- 
lising built-up targets. In the opinion 
of the Committee, shortfalls in targets in 
different fields as also the various irregu- 
larities referred to in the earlier Chapters 
indicate that the working of the D.V.C. 
is not as satisfactory as would be expected 
of such an autonomous Corporation. The 

-Committee have also come across instances 
of continuing differences on various points 
between the Corporation and the Partici- 
pating Governments as regards the 
legal interpretation of the Act. They feel 

i that time has come tgmake-m overall 
assessment of the worklng of the Corpora- 

l t ~ a ~ e x x a m i n e  what amendments, 
ifany~in-me D.V.C. Act ate 4 e d  for to 
G$k&__$s ~&ectives for which the 
Copration was set up. 

< -I_--_ 
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